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[Prof. (Madhu Dandavate) 
undertaken this; we will assist them. 
When I say that we will assist them, 
there are financial institutions and 
there are banks which can do that, 
as has been done in the case of sick 
industries and others also. So modus 
operandi might vary from place to 
place, but we will utilise the financial 
institutions and the banking institu- 
tions to give some sort of credit facili- 
ty or even assistance, and that is only 
the difference about the form that 
you are utilising. Anyhow, I have 
already explained it and I fully accept 
your proposal. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): This is the first step and 
all the related steps which are 
necessary to meet the objectives of 
the Original Act or for the purpose 
of repeal will follow. The Minister 
has assured us and we should keep 
our optimisim  alive. 

I shall now put the motion to 
vote. 

The question is: 

"Thatthe Bill to repeal the Gold 
(Control) Act, 1968, as passed by 
the Lok Sabha, be taken into 
consideration. " 

The motion was adopted. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): We shall now take up 
clause-by-clause consideration of the 
Bill. 

Clausef 2 was added to the Bill. 

Clause I, the Enacting   Formula 
and the Title were added to the Bill. 

PROF. MADHU   DANDA- 
VATE: Sir, I beg to move: 

'     "That the Bill be passed. " 

The question   was put  and  the 
motion  was adopted. 

STATEMENT BY MINISTER— 

Licensing Policy on Steel 

SHRI       JAGESH DESAI 
(Maharashtra): Sir, before we take 
up the other things, let us take up 
the price-rise issue because it has 
been pending for a long time. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): No. The statement by the 
Steel Minister is there now. Yes, 
Mr. Goswami. 

THE MINISTER OF STEEL 
AND MINES WITH ADDITIONAL 
CHARGE OF THE MINIS- 
TRY OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): 
Sir, I find that there is still scope 
for further streamling the Licensing 
Policy governing the secondary 
sector steel industry in our country. 
This sector has played hither to an 
important and complimentary role 
to that of the integrated steel Plants. 
The secondary steel sector should 
continue to do so and to expand 
smoothly filling up gaps in the 
supply-demand pattern for the nume- 
rous types of steel products including 
special steels. Considering that we 
have been importing steel worth 
about Rs. 1200 crores every year 
over the last many years, the secon- 
dary steel sector requires to be 
supported to make a significant 
contribution to steel supply in the 
economy. 

The basic principle underlying 
the streamlining of the Licensing 
Policy is that the secondary steel 
sector should be facilitated to inte- 
grate both backwards and forwards 
to improve the economic viability 
of individual units, many of which 
are too small considering the modern 
technological requirements. Invest- 
ment decision in the private sector to 
produce a particular steel item or to 
locate, the project at a particular 
place are basically commercial deci- 
sions and the private sector should 
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be encouraged to take them as such, 
without creating an obligation on the 
part of the Government to solve 
their raw rmterial and marketing 
problems, as a precondition. 

The new policy would   this pro- 
vide for the following: 

(a) Modernisation of electric arc 
furnaces would be allowed liberally 
subtest to the use of sponge iron 
being produced and/or used to 
reduce the burden on foreign ex- 
change required for importing steel 
melting   scrap. 

(b) Steel-making by the blast 
furnace route will also be allowed 
to the private sector but subject 
to the ceiling capacity limitation 
of 250, 000 tonnes per annum for 
the present. This is essential be- 
cause, as I said earlier, small blast 
furnace technology is now available 
within the country and there is 
no logical reason for shutting 
private sector out of this route for 
; pig iron/steel  making. 

(c) Restrictive distinctions which 
are currently prevalent in our 
Licencing Policy in different steel 
rolled commodities are being re- 
moved. 

(d) Units which have set up 
sponge iron making facilities will 
be freely allowed to increase their 
operation to produce finished steel. 

Special provisions would continue 
for minimum economic capacity etc. 
for hilly and backward regions of 
the country considering the infras- 
truct ural problems that characterise 
such regions namely in eammu & 
Kashmir, the north-Jastern States, 
hilly regions of  Uttar Pradesh, etc. 

Members are aware of the diffi- 
cult situation regarding the availa- 
bility of electric power supply in 
many States in the country. New 
cbectric arc furnace units even of the 
modern large types which are energy 
add electricity efficient and which are 

high productive units should, there- 
fore, be allowed with great caution. 
This matter is being separately con si 
dered. 

I do trust that the secondary steel 
sector industry in our country will 
enthusiastically respond to the 
liberalisation that is being proposed 
now. Such response should be 
characterised by proper project pre- 
paration and viable investment with- 
out obliging the Government to 
provide raw materials or to safe- 
guard the market for individual 
units. I hope that the new policy 
will provide a healthy climate for 
growth in the iron and steel sector 
which is basic to our economy and 
on which a good deal of our exports 
depend. 
5. 00 P. M. 

THE VICE - CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): Now we will have clarifica- 
tions.; The only problem is, as usual, 
there are far too many names. There 
are 18 as of now and I am sure there 
are many more on way. So please 
observe moderation as far as time 
is concerned. 
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DR. NARREDDY THULASI 
REDDY (Andhra Pradesh): Mr. 
Vice-Chairman, is allowing private 
sector a precursor to the Govern- 
ment throwing open other core 
sectors like power to the private 
sector   ? 

Secondly, has the Central clea- 
rance been given to the Rs. 850 crore 
project to manufacture seamless 
steel tubes for the oil industry to 
set up at Kakinada in Andhra 
Pradesh ? 

Thirdly, in the Import Policy 
of 1990—93 import of high speed 
steels, tools and die-steels had been 
transferred to the Open General 
Licence list. In the past 
these items were restricted for import. 
The present import policy is pre- 
judicial to indigenous producers 
of these items. 

High-speed steel is a strategic 
product. If the indigenous manu- 
facturing capacity is not encouraged 
and protected, our country would be 
totally dependent on foreign sources. 
This would put our national interest 
at risk in times of emergency. 

The OGL policy would lead to 
flooding of imports into the country, 
resulting in avoidable wastage of 
foreign exchange when adequate 
production capacity already exists 
in the country. So this also would 
again result in unemployment of 
labour due to sickness and closure 
of industries. 

So I would like to know whether 
the policy regarding import of high- 
speed steel would be reviewed. 

Next, how many applications 
are there for processing and for 
granting licences? 

Next, has the Planning Commis- 
sion allocated funds for setting up 
two steel plants, one at Daitari in 
Orissa and the other at Vijayanagar 
in Karnataka ? 

I would like to have these clarifi- 
cations. 
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SHRI SUNIL BASU RAY 
(West Bengal): Mr. Vice-Chairman, 
Sir, I have tried to go through the 
statement in depth. The questions 
that appear before me and which, 
I think, the hon. Minister should 
clarify are: First of all, what is our 
total steel requirement for the eighth 
Plan ? I think, this statement is a 
policy statement which is going to 
guide our activities during the 
Eighth plan period. So, it is perti- 
nent to know whether the total 
requirement of steel has been worked 
out, and the role of the private sector 
has been clearly delineated and ear- 
marked. If we want to achieve 
self-sufficiency, we must not reduce 
the role of the public sector steel 
plants. The public sector steel plants 
require modernisation, require 
upgradation. There is also the ques- 
tion of setting up of totally new 
plants. What about those plants. ? 
' The question is whether they are 
going to come up in the near future 
and whether they will be productive 
sooner. Unless these public sector 
steel plants are modernised, like the 
Durgapur steel plant, the IISCO 
plant, in this region, I think, we will 
not be able to cope with the situa- 
tion. 

Then, there is the question about 
production. What is your target ? 
What amount of steel is being pro- 
duced ? Will it help in removing 
ther shortage that we are facing in 
our country ? We want to achieve 
self-sufficiency. Not only that. 
We also want to export finished 
products. We are, at present, 
laying emphasis only on export of 
iron ore. When you export valuable 
iron ore, it weakens our capacity to 
manufacture steel. I would like to 
know from the hon. Minister whether 
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he is going to lay emphasis on 
export of finished products instead 
of export iron ore. 

Another point is, the electric arc 
furnace will have to depend on 
regular supply of power in every 
corner, wherever these mills will 
be set up. Now, this requires the 
concurrence of the Energy Ministry. 
Have they assured that power will 
be made available to the plants as 
and when required and also the 
required quantity for running these 
mills ? Unless these things are 
taken care of, I think, we will not 
be    able to achieve what we want. 

In the end, I want an assurance 
from the hon. Minister that the 
commanding heights of the public 
sector steel industry would not be 
diluted, that it would be upheld, 
that the private sector would only 
help in filling the gap and nothing 
more than that. These are the points 
which I would like the Minister to 
clarify. 

SHRI MOHD. KHALEELUR 
RAHMAN (Andhra Pradesh): Mr. 
Vice-Chairman, Sir, I have 
three-four questions to ask of the hon. 
Minister. 

My first question is whether 
the Minister is keen to give a greater 
thrust to the export of finished items 
from the country, and, for this pur- 
pose, whether it is a fact that there 
are proposals for the setting up 
of port-based steel units could be 
the principal outlets for export 
of finished steel ? 

Secondly, is it a fact that the 
Steel Ministry is going to encourage 
the sponge iron route for steel- 
making which can effectively supply 
the feedstock needed by the secondary 
sector ? 

Thirdly, what is the sponge iron 
production capacity per annum at 
present in the country ? 

Lastly what steps the Steel 
Ministry is taking to supply steel to 

the small plant-owners directly from 
the Steel Authority of India Limited, 

Thank you. 
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SHRI DINESH GOSWAMI: 

Sir, his point has come. 

 
SHRI DINESH GOSWAMI: Sir, he 

has given notice of a Short Notice 
Question and I have said that I have no 
objection. If that Short Notice Question is 
taken up, he will have enough opportunity 
to deal with these 
points ____     It is on this   particular 
issue itself. 

*THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Okay, 
on this issue, you have given notice of a 
Short Notice Question and the Minister 
has said that he has no objection. So you 
will have an opportunity to raise all these 
points. Shri Kamal Morarka. 

 
THE VICE-CHAIRMAN (PROF. 

CHANDRESH P. THAKUR: The 
fact is that you are not asking on your 
questions. Let us be fair to the-House. 
And Mr. Morarka is conniving with him. I 
have called his name,.. 

SHRI KAMAL MORARKA : Sir. 
how can I ask ? He is still on his logs. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You carry 
over. Mr: Ram Awadhesh Singh, you 
have asked for a Short Notice Question. 
So please sit down. 

SHRI KAMAL MORARKA: Thank 
you very much, Sir. The new Steel Policy 
is before us Before I ask specific 
clarifications," I would like the House to 
undertand that it is a major.announcement. 
I thought there was some statement .on 
Steel Policy. After reading it, I find it is a 
major announcement. To the extent that 
blast furnances, will now" be 
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permitted in the secondary sector, in my 
opinion, it does not remain a secondary sector 
by the previous Government because till now, 
by definitiont. the blast furnance technology 
was under the primary sector and the electric 
are furnance in the secondary sector. If the 
Government in its wisdom is taking a decision 
to allow smaller companies to go in for the 
blastfurnace route, well. I am afraid that it 
will not be in the secondary sector any more. 
That is number one. 

 
SHRI KAMAL MORARKA : Number 

two, I do not know which is the indigenous 
blast furnance technology available in the 
country for up to 250,000 tonnes. I think, once 
you allow this, it will go to a million tonnes 
whether we like it or not. Sir, over the years 
we have seen how the MRTP Act has been 
totally diluted. It has gone beyond recognition 
today. 

In fact, in this policy also the first 
clarification I want to get from the Steel 
Minister is : is it only the Steel Ministry's 
policy or has he coordinated with the Industry 
Minister and the Finance Minister because 
once you allow this, they will be merge 
projects, which means the MRTP Act, the 
industriaf licensing policy and other poficies 
have to be coordinated ? The Government 
may, in Government come to the conclusion 
that steel is in short supply, that instead of 
importing steel we are now going to allow the 
prtvatc sector to go in for steef-making in a 
big way. 

But, then, we should know, in my 
opinion, allowing the private sector to go the 
blast furnance route is a departure from the 
Industrial Policy Resolut ion of 1956 whether 
we like it or we do not like it. If we are 
making that departure we should know that 
we are making that departure. I have been 
complaining when I was sitting on   the 

other side that the precious Government in the 
last ten years had made major departures in 
the Resolution cloaked in this kind of 
language which I have never appreciated. For 
instance, by a simple notification we have 
removed all major industries from the MRTP 
Act, cement, paper, this , that under, the guise 
that the country need these. When the MRTP 
Act was introduced by Mrs. Gandhi, she 
never said that she was introducing this for 
industries the country does not need. The 
country always needs those industries. Steel is 
still under the MRTP Act. Would the 
Government remove steel from the MRTP 
Act ? Will it remain under the MRTP Act. 
This is one of the major changes in the steel 
policy for which the country is entitled to 
have more reformation. 

Together with this, my second request to 
the Steel Minister is that having made this 
policy announcement, a white paper on the 
steel industry should be placed on the Table of 
the House because all the major steel plants 
have undergone modernisation. Two years ago, 
one year ago, Mr. Ram Awadhesh Singh had 
very rightly drawn the attention of the House to 
major modernisation schemes in the public 
sector whose cost calculations were 
disproportionate to all available information. 
The Heavy Engineering Corporation in Ranchi 
is there which is grossly under-utilised. Yet, we 
are importing blast furnaces. The TISCO has 
been allowed to import equipment which is 
made by the HEC in Ranchi. Durgapurand 
Burn-pur are being allowed to import equipment 
which can be mads in India. Not only that, Sir, 
but we are having consultancy from abroad when 
Indian consul- 
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tancy organisations in the public sec- 
tor aad the private sector are very 
much there. Steel is a very major core 
sector industry of the Indian econo- 
my. I think it is not enough to make 
this policy statement. A white paper 
on this, the status of the steel indus- 
try, its present status, the" future plans 
for the next ten years as the Govern- 
ment perceives them, is required be- 
cause there are pending projects, the 
Vishakhapatnam Steel Plant, the 
Vijayanagar Steel Plant in Karnataka, 
the Salem Steel Plant which was later 
converted into an alloy steel plant. 
Sir, for these the foundations stones 
were laid in 1971 by Mrs, Gandhi. 
Because of lack of resource? these 
projects were not implemented. Later 
we were told that the demand for 
steel was not enough. Sir, today a 
stage has come when there is a spurt 
in the demand for steel to the extent 
that we are saying that the private 
sector should come in. The piublic 
sector units should be taken to their 
optimum capacity. Only when you 
take the public sector urn ts to their 
optimum capacity, can the cost 
of steel-making come down. 

You are keeping the public sector 
plants at I million tonne capacity, 
not expanding them and are allowing 
a number of smaller blast rurnaces 
to come in. I am not a student 
or Economics, Sir. I will seek your 
help in that respect. But trom what- 
ever knowledge I have of business 
and industry, I don't think that it is a 
prudent thing to do. The whole world 
is going in ior economics on scale. 
In Korea the Polang Iron and Steel 
Company, a single steel unit, is making 
some 12 million tonnes or steel. Our 
Bokaro Steel Plant which is our lar- 
gest steel plant, is yet to reach 5 
million tonnes or steel. It is still at 3 
million tonnes or some such tigure. 
So, the time has come when the whole 
perspective should be on economies or 
scale. May be, electric are lurnaces, 
a they are on the western coast, 
based on imported scarap or on gas- 
based sponge iron, can produce steel 
at a lower cost. But, in we allow this 

route, I am airaid public sector steel 
plants will be put to a permanent 
disadvantage and the country will 
have to bear losses for a long time to 
come. So, I do not know whether 
the Minister has taken note of all 
this or not. I would like to knowirom 
him by way ot a clariiication if all 
these aspects have been kept in mind 
Maybe it is my conjecture because I 
have some knowledge how the 
Government of India functions. The 
Government of India functions in the 
the same way whichever Govern- 
ment comes into power. 

The sponge-iron plants are there. 
The sponge-iron manufacturers ara 
clamouring that their goods should be 
sold. So, my third clarification is 
whether it is a fact that Rs. 150 crores 
were sanctioned a few months ago for 
import of scrap and whether that 
money is not being rpleased because 
the sponge-iron people do not want 
scrap to be imported. I understand if 
sponge iron is produced in India, we 
should use it, but if its production in 
India is not enough to meet the dem- 
and of electric are furnace, for some 
time you will have to import melting 
scrap. So, import of melting scrap, 
production of sponge iron, new units 
of gas-based sponge iron and even 
import of sponge iron, all these will 
have to be taken into consideration as 
an integrated policy for steel making 
keeping in mind that we already have 
got a huge inrestment in the steed 
sector-the Steer Authority of India 
Ltd. the Indian Iron and steer Comp- 
any Ltd., the two public sector plant 
and all those three plants at Visha- 
khapatnam, Vijayanagar and Salem 
I again repeat those three because I 
remember very clearly over the last 
20 years Vishakahapatnam and Vija- 
yanagar at least were staggered only 
on this basis. First because the dem- 
and was not enough and second be- 
cause we do not have enough resour- 
ces. 

By way of clarification I want to 
know another thing. I would like to 
know whether it is because of our re- 
source crunch that we are slowly mov- 
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ing away from the public sector to the 
private sector, beeasuse in India the 
private sector has no resources. Most 
of the private sector units in India 
are based on Government money. It 
is from the IDBI, I FCI and ICICI. 
Ninety per cent of money invested in 
all private sector is- from the. public 
sector. The track record may-show 
better profits, in the private sector, 
becasuse private entrepreneurship is 
probably helpang them function better. 
That is a matter of detail, but the fact 
remains that the resource base being 
the same, how will this policy really 
help? The overall national picture is 
not clear to me. By way of clarifica- 
tion  I  would  like  to  know  this. 

Because such a larger issue cannot 
be settled by way of clarifications, I 
would again request that a White 
Paper on the status of the steel in- 
dustry with the overall policy pers- 
pective for the next ten years should 
be placed in the House and we should 
have a full discussion on the subject 
probably in the next session. 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): You 
have suggested really an outline of the 
White Paper. 

There are a large number of names 
So, what I am doingis that I amcalling 
party. But let me see. Mr. Swell is 
absent. So, Mr. Salaria. 

SHRI SHABBIR AHMAD 
SALARIA (Jammu & Kashmir): 
By a short statement running over two 
pages, a major policy decision has 
been announced. I will ask a few 
questions relevant to the Statement 
The hon. Minister may kindly inform 
the House as to what is the total 
requirement of steel of various kinds 
in our country; what is the total 
production; what is the difference 
between the two and what are the 
ways and means which are in the 
contemplation of the Govenrment to 
make up the deficiency in the produc- 
tion, in the demand for steel of various 
categories in our country? Secondly, 

it has been said the provision for raw 
steel and the provision for its marke- 
ting in the private sector will not be 
the responsibility of the Government 
in deciding whether or not any parti- 
cular plant is to be started or not. I 
would like to ask him whether the 
Government has considered that non- 
provision of raw materials or marke- 
ting field which has been so far kept 
in view and henceforth is said to be 
something which would not be a pre- 
condition, would not affect the setting 
up of the units and the working, of 
the units. 

Thirdly, I would like to invite 
attenion to the statement where it 
says "Steel-making by the blast fur- 
nace route will also be alllowed to 
the private sector but subject to the 
ceiling capacity limitation of 250, 000 
tonnes per annum.. " Butwhen you go 
to para 3 with reference to the elec- 
tric are furnaces, no such limit is 
stated. May I know whether there is a 
limit in the case of electric are furnaces 
as well. The hon. Minister may kindly 
make it clear when he rises to reply 
to the questions which we have put. 

Then, it is said in the statement at 
page 2 in clause (c) "Restrictive dis- 
tinctions which are currently prevalent 
in our Licencing Policy in different 
steel-rolled commodities are being 
removed. " We are not told what those 
rstrrictions are and what would be the 
effect of the removal of those restric- 
tive distinctions on the production and 
supply of steel in future. 

Then, I would request the hon- 
Minister to kindly refer to clause (d) 
in which it is said "Units which have 
set up sponge iron making facilities 
will be freely allowed to increase their 
operation to produce finished steel. " 
What is the limit in this case ? It is 
not stated in this clause. We would 
be very happy if the hon. Minister 
could tell us whether the capacity 
limit about which he has talked in 
clause (b) would have any relevance 
in the case of clause (d) also. 
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With reference to special pro- 
visions mentioned in para 4, I 
wou'd request the Minister to kindly 
make it clear whether there is any 
plant of any nature available in 
the State of Jammu and Kashmir 
to which a reference has been made 
in para 4. May I know from the 
hon. Minister whether he has any 
proposal under his consideration to 
set up any plant in the State of 
Jammu and Kashmir in the north- 
eastern States, hilly regions of Uttar 
Pradesh particu'ar'y in Jammu and 
Kashmir? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): That 
is enough, Mr. Salaria, Thank you 
very much. 

SHRI SHABBIR AHMAD SA- 
LARIA: Last but not the least, 
you may kindly look at para 5 
in which it is said that in the case 
of new electric arc furnaces, the 
permission will be given with great 
caution because of deficiency of 
electricity in our country. I would 
submit that States which produce 
more electricity and supply it to 
other States should be given these 
licences more liverally and should 
not be treated at par with the States 
who are lagging behind in the pro- 
duction of electricity. For in tance, 
Jammu and Kashmir supplies elec- 
tricity to other State and uses very 
little electricity for itself. Therefore, 
I would submit to the hon. Minister 
that with reference to para 5, he 
may kindly consider this point. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You 
are repeating yourself, Mr. Salaria. 
Time is very limited at the moment. 
Thank you very much. 

SHRI SHABBIR AHMAD SA- 
LARIA: With regard to hydro- 
electricity, the policy should be 
much more liberal. (Ends. ). 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Mr. 
Virumbi. You should be very brief. 

You make the distinction between 
"brief"   and   "very   brief". 

SHRI S. VIDUTHALAI VIRU- 
MBI (Tamil Nadu): I understand 
that. From the statement made by 
the hon. Minister, we came to 
know that our steel production is 
not able to meet our demand and, 
therefore, they decided to allow the 
private entrepreneurs to increese the 
steel production. We have already 
invested Rs. 52, 000 crores and an- 
other Rs. 10, 000 crores are going to 
be invested in this field by the 
Government. When there is so 
much demand prevailing in the 
country, to decide that the private 
entrepreneurs should be helped and 
also we should see that the produc- 
tion should come from the private 
sector, I am unable to understand 
why the Government has not taken 
keen interest to upgrade the Salem 
steel plant as an integrated steel 
plant as originally envisaged. Now, 
the Salem steel plant is functioning 
as re-rolling mill. The Government 
should come forward with an as- 
surance and I hope they would 
because when the hon. Minister 
visited Tamil Nadu some four or 
five months back and when the press 
reparters asked about it, he assured 
that it should be taken into ac- 
count within the overall plan pro- 
jections. Therefore, the Government 
should come forward with an as- 
surance that they would upgrade 
the Salem steel plant as an inte- 
grated steel plant. It is very essential 
and very important. We have been 
demanding for this for the last two 
decades. Therefore, the Government 
should look into this. The second 
point is regarding the pig-iron. Our 
pig-iron demand is 1. 7 million ton- 
nes. The demand of pig-iron cons- 
titutes only between 10 per cent or 
12 per cent of the SAIL production. 
The SAIL is not prepared to manu- 
facture the pig-iron keeping in view 
the loss of profit in the pig-iron 
production. Sir, I come from Coim 
batore a city surrounded by the foun- 
dries. Most  of the foundries  are 
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facing the danger of closure due to 
the short supply of pig-iron. When 
the SAIL is not prepared to manu- 
facture pig-iron, how can the Govern- 
ment expect the private sector to 
produce pig-iron ? This is number 
one. Number two, I want an as- 
surance regarding production of pig- 
iron. 

THE   VICE   -   CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): He heard it. 

SHRI   S. VIDUTHALAI 
VIRUMBI: Tamil Nadu is   also 
manufacturing more than 20... 
(Interruption). Therefore, I request 
the hon. Minister to look into it. 

THE VICE - CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): It is over now. Please sit 
down. Shri  H. Hanumanthappa. 

SHRI H. HANUMANTHAPPA 
(Karnataka): Sir, while I support 
the demand of Mr. Kamal Morarka 
that the Minister instead of making 
such a major policy announcement 
through a statement, may come out 
with a White Paper on the steel 
policy, if he yields, we can cut off 
all these clarifications and straight- 
way go to White Paper and stop our 
clarifications. This is a major policy 
announcement and the present 
Government is making statements 
here and there. We want to know as 
to what is their policy about the 
core sector. Now steel has come out. 
Somewhere, the Minister has said 
about energy also, and then electrific- 
cation and I do not know what they 
will do with the coal. We do not 
know. Instead of making piecemeal 
statements here and there, let him 
come but with the industrial policy, 
the new industrial policy, if at all 
they want, instead of making changes 
here and there. I again request the 
Minister that if he is ready to come 
out with a White Paper on steel 
policy, we can discuss threadbare 
everything instead of seeking clari- 
fications in a piecemeal way. It will 
not satisfy anybody. I will go further 
If he yields, I will stop. He has. 
already   agreed   for   Half-an-Hour 

discussion. That also will not satisfy 
us because Half-an-Hour discussion 
will again limit our scope, based 
on the statement and the clarifica- 
tions. But as a major decision, he 
should come out with a White Paper. 
If he agrees to that, it is all right. 
Otherwise, there is no use of our 
seeking clarifications, if he agrees 
to that, that will take care of many 
of our doubts. 

THE      VICE-   CHAIRMAN 
(PROF. CHANDRESH   P. THA- 
KUR): I do not know whether 
the Minister agrees to it or not. 

SHRI DINESH GOSWAMI ( 
Sir, I am not agreeing to the White 
Paper but I am prepared to have 
a full-fledged discussion. But I do 
not think it will be possible in this 
session. I am quite agreeable for 
Half-an-Hour discussion. In fact, 
I welcome a full-fledged discussion. 
(Interruptions). 

SHRI V. NARAYANASAMY: 
(Pondicherry): Then withdraw the 
statement and have a   discussion. 
(Interruptions). 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): I think there are a few 
things involved here. One is as the 
Members have mentioned, it has 
implications on the main text or the 
tenor of the Industrial Policy Reso- 
lution itself. That is what some 
people have said. So whether the 
steel industry is a part of the policy 
or steel industry is a part of the 
larger industrial policy. Then there 
is the status of public enterprises 
because at the moment, steel industry 
is dominated by public sector. And 
then there are the steel industry 
structure and the details of its 
working. The white paper takes 
only a limited part of it. So, will 
you like to respond to these things ? 

SHRI DINESH GOSWAMI: 
Mr. Vice-Chairman, I am happy that 
a very serious discussion has taken 
place  on  this  statement  of • mine. 
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[Sh. Dinesh Goswami] 
And a number of points have been 
raised. The first point that  was 
raised... (Interruptions). 

SHRIJAGESH DESAI: Not 
so many points. Limited points. 

THE VICE - CHAIRMAN 
(PROF. CHANDRESH P. THA- 

KUR): Yes, limited point. 

SHRI DINESH GOSWAMI: 
Limited point of the industrial policy 

resolution ? 
THE       VICE   -   CHAIRMAN 

(PROF. CHANDRESH P. THA- 
KUR): Public sector. 

SHRI DINESH GOSWAMI: 
It does not make any difference. 
(Interruptions). I am at your hands. 
As you like it. 

SHRI JAGESH DESAI: Mr. 
Vice-Chairman, it is better if we 
seek our clarifications and then he 
answers. 

THE     VICE  -  CHAIRMAN 
(PROF. CHANDRESH   P. THA- 
KUR): Mr. Hanumanthappa. You 
raised that question, "Would you 
like to yield ?" 

SHRI H. HANUMANTHAPPA: 
Anyway, I want to go on record 
saying that any amount of clarifica- 
tion will not satisfy because this 
policy is going to stretch its hands... 
(Interruption). 

THE VICE - CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): Then I will give the chance 
to somebody else. Mr. Narayana- 
samy. 

SHRI H. HANUMANTHAPPA: 
No. Let me ask. I have only 
preambled my questions. If the 
Minister has yielded, I would have 
stopped. Now I have certain 
clarifications. 

Liberalising certain facilities has 
been thought of to enable the secon- 
dary sector to fill up the gap. What 
is the estimate? What is the secon- 
dary sector going to do? Is it only 
by expansion? The statement says, 
.... to do so and to expand.... '. 

Are only the existing units to expand 
their production or are you allowing 
more units to come into the secon- 
dary sector? There is no clarity as 
such. 

Secondly, he   has    said ......................  
(interruptions). 

 
SHRI H. HANUMANTHAPPA: 

He has said we are importing steel 
worth Rs. 1200 crores. What is the 
estimate after this liberalisation? 
How much of foreign exchange is 
going to be saved? How much of 
import he will stop ? What will be the 
indigenous production that will be 
taken care of by this liberalisation 
policy? 

Nextly, will it be only complement- 
ary or complicatory to the public 
undertakings? He has said it should 
play a complementary role. To what 
extent? What are the items of steel 
including special steels? You are 
going to the extent of including special 
steels and that again becomes a com- 
petitor to the public undertakings. 
What is your policy about the public 
undertakings? That is not clear. Are 
you going to demarcate the produc- 
tion between the public undertakings 
and the private sector? That is not 
made clear in your statement. Is 
there any demand from the private 
sector? Without depending upon the 
raw material from the Government, 
where will they get from? Will they 
start from the raw material to the 
final product? Is there any demand? 
How many companies have applied? 
What is your assessment? How many 
companies have agreed to this condi- 
tion ? Your liberalisation takes place 
only when companies come forward 
to establish their units with these 
conditons, two major conditions, 
without creating an obligation on the 
part of the Government to solve their 
raw matarial and market problems. 
It is stated, "Such response should 
be characterissd by proper project 
preparation and viable investment 
without obliging the Government 
to   provide   raw     materials.....................
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This assessment has not been given to 
us. Can the Minister give us the 
assessment of those sectors that are 
coming, their requirements of raw 
material, where they get from, what 
is the demand, what is the gap that 
he is filling up, how much it will help 
in cutting our import? 

Lastly, Sir, how about the Viziana- 
garam Steel Plant which is to be 
started in the Eighth Plan? While 
assessing the gap, has he taken into 
consideration when it is going into 
production? 

6. 00 P. M. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Your 
thoughts are coming in spells. Now, 
the hon. Members,....... (Interrup- 
tions).............  

SHRI SHANKER DAYAL 
SINGH (Bihar): I would like, to seek 
a clarification whether the House is 
going to sit after 6—00 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): It is 
already after 6—00? ..................{Interrup- 
tions) ........... Now, the issues are very 
important. I sought the view of the 
hon. Minister and he says that, he is 
willing to have all the clarilications 
sought today and that will give 
you more time, and he will respond to 
them tomorrow. But that does not 
mean that we have the whole night to 
seek clarifications because you have 
one genuine problem; we are running 
short of a Presiding Officer. I also 
have a meeting.... (Interruptions)... 
But Mr. Singh has raised the question 
are you prepared to sit after 6—00? 
If yes, how long beyond 6—00? .................  
{Interruptions) ..............  

SHRI DINESH GOSWAMI: Sir, 
I will suggest ................{Interruptions).. 
I will suggest that if you suggest, 
then I will respond tomorrow, I have 
no objection but 1 feel that the ques- 
tions should be asked today so that I 
can respond tomorrow to all of them. 
Therefore, the Members who have 
not asked questions, may ask them 
and I will repond tomorrow........................ 
(Interruptions)...... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): 
I appreciate your response because 
the       issues        involved are 
definitely very important and a 
lot of people have a lot of views 
on them and I do not want to gage 
the discussion on this: it will not be 
fair. Let us take some clarifications 
today. He is saying "all clarifications" 
but halfway through, at least some 
clarifications ................{Interruptions).. 

SOME  HON. MEMBERS: All 
clarifications, Sir ............... {Interruptions) 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): All, 
you  want all clarifications today? 

SOME HON. MEMBERS: 
Either all clarifcations today they can 
be carried over to tomorrow. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): O. K. 
Mr. Narayanasamy, you seek   your 
clarification ............... {Interruptions)______  
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SHRI DINESII GOSWAMI: Sir, 
I am not objecting to this and I arm 
prepared to respond to thern tomorrow 
But what I was suggesting is that 
Members ask their clarifications today 
because a large number of questions 
have been asked--l think i have to 
reply to 72 to 80 questions--and if the 
Members want, they can ask the ques- 
tions and f will put my response to- 
morrow. 1 am only pleading that tbe 
questions may be asked today itself 
so that I will respond tomorrow. 
............ '(Interruptions).:... '.,; 

THE VICE-CHAIRMAN (PROF 
CHANDRESH P. THAKUR): That 
itself requires a considerable time. 

SHRI DINESH GOSWAMI: Le 
us wait, Sir................ (interrttptiam)... 
Whatever direction will come from 
the Chair, I wih follow that. 

THE VICE -CMHAIRMAN (PROF 
CHANDRESH P. THAKUR): I wil 
seek: the pleasure of the House- d< 
you want to continue this? 

SOME     HOM. MEMBERS 
Tomorrow, Sir. 

  




